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In view of the declaration of the Petitioner that the debt in question has

been assigned to the Assignee Edelweiss ARC, the said Assignment is

placed on record and the Assignee is substituted.

Another Application has been moved by the Assignee to Withdraw the

Petition in view of the fact that the Corporation Resolution process be

kept in abeyance and further stated to Withdraw the Company petition

with a liberty to file proper proceedings as per Law.

Taking cognizance of the declaration of the Assignee and request of
Wthdrawal the same is granted.

This Petition is disposed of as Withdrawn with a liberty to proceed as per

Law. Consigned to the Records.

6.

Bhaskara Pantula Mohan
Memb€r (Judiciat)
14.LL,2017

M.K. Shrawat
Member (Judicial)
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